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ORDER
 
The Text below is only a summarized version of the order pronounced
 
While determining ceiling and surplus area of appellant authorities did not exempt area which
appellant had applied for conversion of land to non agricultural land. Permission granted on
24.07.974. Tribunal as well as High Court concluded that permission granted would be of no use.
Supreme Court held that Order of conversion passed on 24.07.1974 was well within period of four
months in accordance with provision of Section 95 (5) where it was held that if applicant was not
informed of Order of conversion within four months conversion shall be deemed to have been
passed.

 


